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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 972/2019
Bhanwar Lal Bhargava

Applicant

Versus
State of Rajasthan

Respondent

ACTION TAKEN REPORT In COMPLIANCE OF THE
HON’BLE TRIBUNAL ORDER DATED 10.06.2021, ON
BEHALF OF RAJASTHAN STATE POLLUTION CONTROL
BOARD.

I, Pradeep Asnani S/o Shri Jai Kishan Asnani, aged 38 years,

at present working as Regional Officer, Rajasthan State Pollution

Control Board, Bikaner (Raj.) do, hereby submits the action taken

report as follows:-

1)

2)

That on the basis of inspection carried out, the State Board has
filed criminal prosecution against the Municipal Council,
Nokha and its officials on 13.08.2021, under section 43 and 44
of the Water Act, 1974. The photo copy of the criminal
prosecution filed against Municipal Council, Nokha is annexed

herewith and marked as Annexure-1.

That in compliance of the directions passed by this Hon'’ble
Tribunal, the State Board vide letter dated 02.07.2021 has
requested the Principal Secretary, Department of Environment,
Government of Rajasthan to recover environment compensation
from Municipal Council, Nokha and deposit the same to CPCB
in compliance of orders passed by the Hon'ble Tribunal in OA

no. 593/2017 Paryavaran Suraksha Samiti Vs union of India &
=



Others. The photo copy of the State Board letter dated

02.07.2021 1s annexed herewith and marked as Annexure-2.

2) That the Executive Officer, Municipal Council, Nokha vide letter
dated 17.09.2021 has informed that the Municipal Council,
Nokha has submitted proposal for establishment of 2 STP’s to
RUIDSICO, Jaipur for approval. Further, till the establishment
of the STP’s mentioned herein, the Muncipal Board has issued
EOI dated 11.08.2021 for treatment of sewage waste Dby
Bioremediation technology and will issue work orders at the
earliest. The photo copy of the executive officer letter dated

17.09.2021 is annexed herewith and marked as Annexure-3.

4) That in the light of submissions made herein above, it is
requested that the action taken report may kindly be taken on

record.

=

(Pradeep Asnani)
Regional Offigyel;
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141-2711263 e-mail : member-secretary@rpeb.nic.in
TollFreeHelpLine No. : 18001806127 Ext. 7

No.F -Bi _§ ’ .
0.F'14/Tech-Bikaner(139-STP)RPCB/ Plg ‘23—7 - 43 Date.z’,n{'b{\

- Principal Secretary,
Department of Environment,

Government of Rajasthan,

Jaipur.
Sub.:- Imposition of Environmental Compensation for discharge of untreated sewage on ‘
the agriculture lands by Municipal Board, Nokha, Bikaner-reg.- '
Ref.:- 1. Hon’ble NGT order dated21.05.2020, in O.A no. 593/2017, in the matter of
Paryavaran Suraksha Samiti & Anr.V/s Union of India & Ors.
2. Hon’ble NGT order dated 10.06:2021 in O.A. no. 972/2019 in the matter of
Bhanwar Lal Bhargva V/s State of Rajasthan.
Madam,

This refers to the order dated 10.06.2021 of the Hon’ble NGT in O.A. no. 972/2019 in
the matter of Bhanwar Lal Bhargva V/s State of Rajasthan.
The Hon’ble NGT viewed the issue of discharge of untreated sewage by Municipal Board,
Nokha and no action against the Municipal Board by RSPCB seriously and passed following
direction:- '
“we give last opportunity for compliance, failing which the Secretary of the concerned
Departments i.e. Local Bodies/Urban Development/Local Self Department and the Member
Secretary, State PCB will be held personally accountable, by way of coercive measures laid
down under Section 25 and 26 of the National Green Tribunal Act, 2010 (NGT Act). Under
Section 26 of the NGT Act, violation of order of this Tribunal is a criminal offence
punishable with imprisonment upto three years and fine upto Rs. 10 crores. Under Section
25 of the NGT Act, 2010, the order is executable at the decree of the Civil Court. Under
Section 51 of the Code of Civil Procedure, 1908, there is provision for civil imprisonment or
any other order. Any other order can include stopping of salary of the erring officers. The
Tribunal will accordingly take such coercive measures as found appropriate, if the failure
continued. Let the Member Secretary State PCB and concerned Secretary Local Self Govt.
Rajasthan remain present in person by video conferencing with the compliance status.”

Earlier in the same matter of O.A No. 972/2020 the Hon’ble NGT in its order dated
24.08.2020 had directed as under:-

{1



“ Let the State PCB take further steps in the matter. The State PCB may further require the
Municipal Board to take steps for connectivity of sewage generation points to STP and
utilisation of treated effluent for non-potable/agricultural uses, taking into account directions
of this Tribunal in order dated 21.5.2020 in Original Application No. 593/2017, Paryavaran
Suraksha Samiti & Anr. v. UOI & Ors.

Subsequently State Board issued show cause notices to the Municipal Board, Nokha and

convened two meeting with LSG department, which were attended by Secretary, LSG also.
However, the Municipal Body failed to take any step for treatment of sewage.

The Hon’ble NGT in the matter of O.A No. 593/2017 in its order dated 28.08.2019 has given

following directions regarding imposition of Environmental compensation for violation of the .
rules:-

“All the Local Bodies and or the concerned departments of the State Government have to
ensure 100% treatment of the generated sewage and m default to pay compensation which is
to bé recovered by the States/UTs, with effect from 01.04.2020. In default of such collection,
the States/UTs are liable to pay such compensation. The CPCB is to collect the same and
utilize for restoration of the environment.”

The period for recovery of compensation was extended by Hon’ble NGT extended up -

t0 01.07.2020 vide its order dated 21.05.2020, which is as under:-

“100% treatment of sewage/effluent must be ensured and strict coercive action taken for any
violation to enforce rule of law. Any party is free to move the Hon’ble Supreme Court for
continued violation of its order after the deadline of 31.3.2018. This order is without prejudice
to the said remedy as direction of the Hon’ble Supreme Court cannot be diluted or relaxed by
this Tribunal in the course of execution. PCBs/PCCs are free to realise compensation for -
violations but from 1.7.2020, such compensation must be realised as per direction of this
Tribunal failing which the erring State PCBs/PCCs will be accountable.”

Hon’ble NGT in its order dated 21.09.2020 in the matter of O.A No. 593/2017, Paryavaran

Suraksha Samiti & Anr.V/s Union of India & Ors reiterated its earlier directions regarding
ensuring 100 %

treatment of sewage and in case of default pay compensation to be recovered
by the States and further directed that:-

“The timeline for commissioning of all STPs fixed by the Hon’ble Supreme Court, i.c,
31.03.2018, has long passed. The Hon’ble Supreme Court directed that the State PCBs must
initiate prosecution of the erring Secretaries to the Governments, which has also not happened.
NGT directed that compensation may be recovered in the manner already directed in earlier

order (28.08.2019and 21.05.2020), which may be deposited with the CPCB for restoration of
the environment.”

The State Board has already issued orders to file prosecution against Executive Officer of _

Municipal Board, Nokha under the provisions of Water (Prevention & Control

of Pollution)
Act, 1974,

15



In view of above, you are requested to recover the environmental compensation from
Municipal Board, Nokha and deposit to CPCB in compliance of above cited orders of

Hon’ble NGT in the matter of 593/2017 Paryavaran Suraksha Samiti & Anr.V/s Union
of India & Ors,

Yours Sincerely,

(Dr. Gobind Sagar Bhardwaj)

Member Sceretary
g,

No.F14/Tech-Bikaner(139-STP)RPCB/ Pl : Date:
9 STIRECH P 2559z 4 2 )2
Copy to the following for information and necessary action please:-

Secretary, LSG, Government of Rajasthan, Jaipur.
Director, DLB, Government of Rajasthan, Jaipur.

Regional Officer, Regional Office, RSPCB, Bikaner. /V*\
Executive officer, Nagar Palika, Nokha, Bikaner. :
Member Secretary
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OFFICE OF MUNICIPAL BOARD NOKHA (BIKANER

NG M.B Nokha/2021-22/ :”2’24 Drate ffom o

ENPRESSION OF INTEREST
For interim treatment of 4 MLD and 7 M1.D domestic sewage at Nokha City
Bikaner
Rajasthan
Date : 11-08-2021

Expression of Interest is invited by Municipal Board Nokha (Bikaner) Raj. for in-situ
treatment” Bioremediation’ Phytoremediation of 4MLD and 7 MLD domestic sewage at/near

village-Madiya and atnear village- Charkara respectively,. for Nokha City at the outskirts of

Bikaner. Rajasthan.

The technology companies, having original research & experience of around 5 years for
treatment of domestic sewage / industrial effluents / polluted waste water bodies like
Rivers/Ponds ete.. along with reduction of water quality parameters within NGT requirements
by maintaining the pH. BOD. COD, using Phycoremediation based on Green customiscd
Micra Algae Consortia. may apply. The company will ensure no damage to Nature, Ecology
and Habitat of surroundings: but rather promote the same. The treated domestic sewage :,ht)uld
be fit for agricultural as well as industrial reuse.

Fhe company participating in the EOI should be either be. a technology company or iis
exclusively authorised company participating in EOI should have practical experience of
doing work in state government bioremediation projects in India.

Apart from the above criteria. the company should have a thorough understandmg., of the
geographical location and its challenges, along with different types of pollution in these areas.

Companics having been awarded Projects by NGT or any other government agencies will be
given preference.

['hie companices qualified as per above norms may submit proposals giving all necessary details

~of technology/ wark experience /financials with in a period of Seven days from the date of

advertisement of this EOI notification.
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Executive Officer
Municipal Body, Nokha
Local Self Government Departnient
- M.B.Nokha/2021-22/ 14,22~ 92 : Datess 4 Lo ~7
(V opy 1o :- For Reporting and Publlshmg‘ =
I. Director of Local Self Govt. Rajasthan Jaipur.
2. Chief Eng. Of Local Sef Govt. Rajasthan Jaipur.

3. Rajasthan Polution Control Board Jaipur and Bikaner,

Chairman
Municipal Board Nokha

..L. '

. Executive Eng. Nagar Nigam Bikaner.
3. Assistant Eng. Environment Bikaner. ' \
6. Lditor of Rajasthan Patrika and Dainik Bhaskar Bikaner. Voo 2
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Municipal Body, Nokha
Laocal Self Government Department
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